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4. That the order of moratorium shall have effect from 6.3.2017 till the

completion of the corporate insolvency resolution process or until this

Bench approves the resolution plan under sub-section (1) of section 31

or passes an order for liquidation of corporate debtor under section 33,

as the case may be.

5. That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under

section 13 of the Code.

6. That this Bench hereby appoints CA Hashmukh Bhavanji Dedhia,

Level L9, Sunshine Tower, Senapati Bapat Marg, Elphinstone Road,

Mumbai 400013, Mah. Email: hasmukh@kkc.iru Registration

No.IBB/IP A-01.1201.6-77 164 as interim resolution professional to carry

the functions as mentioned under Insolvency & Bankruptry Code.

77. Accordingly, this Petition is admitted.

B. S.V. PRAKASH KUMAR
Member (]udicial)

V. NALTASENAPATHY
Member (Technical)
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